CENTRAL ADMINISTRATIVE TRIBWNALS JABALPUR BECH, JABALPUR

Origina; @;ication No., 710 of 2002

Jabalpnr,,z this the 141:1'1 day of Juney 2004

Hon‘ble shri M.,P. Singh, Vice Chaiman
ch'ble shri Magan Mohan,j Judicial Mesber

Premlal Adivasi,; S/0. late Parsagi
Adlvasi,’ aged about €8 years, r/o.
sarouli Majhgawan, Jagdish Mohalla, Post
Ssarouli Majhgawan, Thana Majhgawan,}

'.l‘ahsil Si'hora,g Jabalpur (¢1p) . eos : M@nt
(By Advocate - shri S, Paul) |

! ersus
1. Union of India,

through its Secretary,;
Ministry of Communicationj
Department of Posts,

NG&I De.lhi.

20 Chief Post Master General,

‘ M.,P. Circle, Hoshangabad Road,
Bhopal O1P) «

3. superintendent,;
Railway Mail servicey , ,
Jabalpur (MP)e .. oo Respondents

(By Advocate = Shri P, chankaran)

ov’ RD ER (Oral)
z Mopo EE Vice Chaiman - o “ '

| By”fi;.ing this original Application the applicant has

- -

claimed the following main reliefs 3 .

w(ii) command the respondents to treat the entirg/half
service rendered by the applicant as ED en'ployee for the
purposes of grant efipension; e

(iii) command the respondents to grant the applicant
pension with all consequeatial benefits from the date of
his retirenent; ..
(iv) command the respondents to grant arrears of
pension from the date of retirement for all practioal
purposes including interest on delayed payment," |
2. The brief facts of the case are that the applicant has
rendered 34 years of service as Extra Departmental Agent in
the res;:ondent department, He has also rendered 9 years 7 monthss
service as Mai;). Man under the reSpondmt No, 3. In other woxds

We applicant has rendered total service of 43 years 7 months,

, [



As per the mle a person having minimum 10 yedrs of regular
service is entitled for grant of pension. Ta this case the
serfices rendered by the applicant as Extra Departmental Agent
has not been taken into consideration for the purpose of grant
of pension. However,i the services raa_éa:'gd by him as Mail Man on
regular basis i.e. for 9 years 7 menths have heen considered for
grant ‘of pension, As per the reply filed by the respondents the
applicant has put in regular service as Mail Man only for 9 yedm
two months and 16 days. He is short by about 9 months service to
be e;igib:!.e for grant of pension, According to the existing
provisions of rule the applicant is ngt entit] edfor grant of
pension. Daring the course of argument it is submitted by the
applicant that one Taiwar Committee was set up by the Govemment
to look into the genditions of service of the Extra Departmental
Agents and which had recommended for counting 50% of .the service
rendered as Extra Departmental Agents for granting the pension-

ary benefits,

- -

3,  In view of this fact, we direct the gpplicant to filead
detailed representation within a period of four weeks from the

date of receipt of copy of this order. If the applicant complies
one is

with this, the respondentiNog/> directed to consider the

-

representation of the applicant_.within a period of four months
from the date of receipt of such representation in acoordance

with law by. pagsing a spedking, detaa.led and considered order

‘AccoT aing ;Ly.% the @rigmal Application stands diSpOSed ofe NO

(Magan Mohan) (M.P. .Singh)
Judicial Member Vice Chairman






